GOVERMMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SA};H %
UNSTARRED QUESTION NO. : 160
(To be answered on the 209 February 2017)

IMENT OF SOFTWARE FOR AIR

IRREGULARITIES IN PROCE
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Will the Minister of CIVIL AVIATION
oters fummotor aplt be pleased to state:-

(a) whether the Central Vigilance Commission (CVC) has found serious
proecedural and other irregularities in the ;t, hase of Enterprv% Resouree

mﬂaw (ERF) software worth Rs. 225 cvores for the national carvier, Ajy
whin (AL in 2011, if so, the details thereod;

R,j; dme ther the CVC has refm"red the 'TF%WGT £0 be enquired into by the
tral Bureau of Investigation (C n the w;pab‘%%iiy ok i
smed Al officials as well as § 5?4 "ﬁg, if 50, the details there

A

icther the CBI has 1egls?erﬂcﬁ 2 crivainal case in this regard, it so, ibe
s thereof and the reaction of the Gevernment therete?
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Yes Madam. Central Vigilance Commi
urement of ERP software for Air Indi
has nointed out that there were no pr
: need for BAP-ERP,
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